- "IN. THE. ‘CENTR’-‘,L ADMTNISTRATTVE TRITUNAL HYDTRARAD BENCH

AT HYDIRAP2D -

MA No., 1338/92

0.A. No. 710/91 | Dt. of Decision : 12-4-93., .
' T-A——NQ- . = - ’
shri M.R.V.R{‘Sudhakgga Babu Petitioner
Shri C, Suryanarayana L _____Advocate for

the petitioner

(s)

Versus

The_Directérncéneralt*gg%gggm;,N9wnpaéh§ondent.

Shri N.R. Devargi Advocate for
the Resnondent

(s) .

CORAM

&3]

THE HON'BLE MR Justice V. Neeladri Rao, Vice-Chairman.

- THE HON'BLE MR: P.T. Thiruggggadam, Member (Admn.)

1. Whethesr Reporters of local papers may
be all-wed to see the judgement?

2. To be referred to the Renorters or not?

3. Whﬁther their Lordships wish to.
,the falr copy of the Judgement”

4. Whether it needs to be c1rca&sted to
other Benches of the Tribunal? '

5. Remarks of Vice-Chairman on Columns -
1,2,4 (to be submitted to Hon'ble
Vice-Chairman where he lg.not on the
.Bench )

e ’ | HVNRJ - HPTT .
vC o _ M(A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH:

HYDERABAD

MA No. 1338/92

OA No. 710/91

Date of order :

12-4-93.

Between

shri M.R.V.R. Sudhakara Babu

And

1. Thla Director-General,

Telecom, New Delhi~110 001,

2. The Chief General Manager,
Pelecommunications, A.P..

Hyderabad-500 001.

3. The Telecom. District Manager,

Eluru=-534 050.

4, The Asst. Engineer,
Commercial, % T.D.M.,
Eluru-534 050.

COUNSEL FOR THE APPLICANT

COUNSEL FOR THE RESPONDENT

CORAM -

e

Applicant

Respondents

Shri C. Suryanarayan
Rao

Shri N.R. Devaraj.

Hon'ble Justice Shri V. Neeladri Rao, Vice-Chairman.

Hon'ble Shri P.T. Thiruvengadam, Member (Admn.)

(@g§§§:§ﬁjkhe‘division bench delivered by Justice

Shri V. NMeeladri Rao,

- —

Heard both the counsels.

Vice-Chairman).

This OA was disposed of by this Tribunal

by an order dated 3-4-92 and the relevant portion

therein is as under:

"The applicant is, therefore,

fully entitled

to regularisation in Eluru unit only according to '

the service he had rendered in that unit and in

accordance with the rules.

therefore, gquash

the impugned order dated 18-6«%81 issued by the

=/ meeenal
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Copy to:i-

1. The
2., The

3., The

4, The

5. One
" 6, One

7. One

Director General, Telecom, New Delhi=-001.

chief General Manager, Telecommunications, A.P.. Hyd.
Telecom District Manager, Eluru-050.

Asst. Engineer, Conmercial, o/o T.D.M., Eluru-050.
copy to Sri. C.Suryanarayana, advocate, CAT, Hyd.
copy“to Sri..N.R.Devaraj, Sr. CG3¢g, CAT, Hyd.

spare cCopY.




Telecom. Distriet Manager, west Godavari,

Eluru

and direcr that the applicant be re-engaged and
retained in Eluru unit only ang considered for

regularlsatlon in his turn in accerdance with the

rules inp Eluru unit itself"

It is manlfest from the above that the

only has to be reckoned for flxatlon of his seniority,

&@ithe order dated 18—6—91 of Telecom. District

‘Manager, Eluru is quasheq) Hig&eenlority in Elury

unit by taking into consideratxon his service in
Eluru unit only has to be restored and there will
not be any alteration of that seniorlty merely
because the applicant was out of service by virtue

of the impugned order dated 18-6-91, 111 he was

)
re-engaged.

There is no mention about monetary benefit

in the order dated 3.4-92, The same cannot be

" considered in the Ma filea seeking clarificatior.

The MA is disposeq of accordingly.

Copy of the order has to be furnished within

a week,

WW : .10

(V. Neeladri Rao)
Vice-Chaiman.

(P.T, Thiruvengadam)
Member (Admn, )

(Open Court dictation)

Dated 12th April, 1993,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
'HYDERABAL ,BENCH AT -HYDERABAD.

THE. HON' BLE Mf\.JUSTICE V.NEELADRI R0 .
VICE CHAIRLAN S

_ AND :
7o “Thruvwhzyﬂdmnﬂ :
THE HON' BLE MR. R—-B%ASUBMN-I—AN_; :

MEMBER (ADMN )

T

DATED: 12/ 4 /-1993

ORBER/ JUDGMENT

R.P./ CB/MANG., 33 K)4a
- ' in

o 7/@/4/.

0.a,.No.

. TeAoT——

(W PsNO————— )

Adrru'.tted énd Interim directions .

issued.

Allowed, )
m‘P' Disposed of ‘with ‘diréctions \""'—-——

Pismissed as Wi’gﬁdﬁﬁ‘f?ﬂ.‘--j;.g‘.'-;,-_?_.q i’ribunal ;
) Dismissed Lo 7 7H

Dismissed for fault?féﬁf""lﬁgli
- Order ed/RejectelEHY" WE AT
No order as to costs,t——"






